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THE DELHI RENT CONTROL (AMENDMENT) ACT, 1984

"No. 37 or 1984 e

[26th May, 1984.]
An Act further to amend the Delh1 Rent Control Act, 1958.

Be it enacted by Parl1ament 1n the Th1rty fifth. Year of the Repubhc
of India: as follows: — o

1 Th1s Act may be called the Delln Rent Control (Amendment) Act ?ﬁort .
1984, - o _ itle,

59 nf 1958. 2 In the Delh1 Rent Control Act 1958 (here1nafter referred to as Insertion
| - - the  principal Act), after se,ct1on 38, the following sections shall be ofnew

, sections
‘_“’:.Inserted namely — 38A and

3B,

~ “38A. (1) For the expeditious disposal of appeals and appli- Addi-
_cations under section 38, the Central Government may, by notifica- Egﬂ:l
‘tion in the Official Gazette, -constitute as many Additional Rent “Control -
Control Tribunals as it deems fit and appoint to each such Additional Tribu-
Rent Control Tribunal (hereinafter referred to as the Additional nals, -
Tribunal) one person qualified for appointment to the Tribunal in

accordance with the provisions of sub-section (5) of that section.

(2) Notwithstanding anything contained in section 38, the
Tribunal may, by ordér in writing,— ' ' :

- (a) specify the appeals or classes of appeals under sub-
'section (1) of that section which may be preferred to and dis-
posed of by each Additional Tribunal and  the classes of cases
in which each Additional Tribunal may exercise the powers of
the Tribunal under sub-section (4) of that section; :

_ (b) transfer any appeal or proceeding. pendmg before it for '
d1sposal to any Additional Tribunal; or

(c) ‘withdraw any appeal or proceeding »pen'ding before any
Additional Tribunal and dispose it of itself or transfer the

appeal or proceedmg for disposal to any other Additional
Tribunal, . L '

(3) The. provisions of aub—sectlcns (2). and (3) of éectlon 38 .
shall apply in relation to an Add1t10nal Tribunal as they apply in
relatxon to the Tr1bunal .
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